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O.4./216/89 CD

Coram : Hon'ble Mr. P.Me JOshi Judicial Member

Hon'ble Mr. MeMe Singh Administrative Member

13/10/1989

In this application, the petitioner has sought
neatraining lhom Bt basying
direction against the respondents net—te—pass any orders
revoking the suspension order of one Mr.Jayantilal Kuberdas Valmg
(under suspension). It is stated by Mr.De.F.Amin, the
learned counsel for the petitioner that so far)as the
7

petitioner has not been served with any orders of termination
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and hence at this stage he seeks/to withdraw the present

application with a liberty to file a fresh one. Mre.Jagdish
Yadav for Mr.J.D.Ajmera, e learned counsel for the

respondent present,

The permission as prayed for is granted. The
application stands disposed of as withdrawn with no order
as to costs.
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(MeeSingh)
Administrative Member

d.a.bhatt



